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No. Gen./Il/15/ 2024/1696

Copy forwarded to the foll
action:-

L. Allthe Registrars/OSD, RHC Jodhpur/Bench Jaipur (Registrar CPC with 3

request to upload the same on high court website ;
concerned District & Sessions Judges
concerned courts

concerned CJMs, ' :
AQI Contf,/ Statistics/ Budget/ Building/ SC Estt./ RIS Estt./

computer section. (‘)‘M ‘NM!) M
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REGISTRAR [RULES)

- Date: 21.11.2024
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